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anplication for restoration. That apart, the applicant had not
even removed the office objections which were raised at the time

he aubmitted his application.

x. The application relates to an enquiry conducted against
the applicant. After conducting the sane, the disciplinary

authority unished the applicant with reductlon in pay by Two
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stages for a period of one wvear with effect from September 199%

without any ocummulative effect and not adversely @ffecting his

}.—c

| d an  appeal befors

pension. Being agarieved the applicant 1
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popellate authority reduced the penalty instead of two stages
the pay was reduced by one stage Tor one vear.
g, Since inspite of having given due notices, the applicant

was not present on both the occasio andv his acplication was

rightly dismizsed for non prosecution, He had also not
ramoved the objections. The applicant has approached this

Tribunal belatedly for restoration of 0A. Considering that the
applicant has no satisfactory explanation for his absence on the
dates fTixed for hearing, in our considered view, there is no case

for restoration of the O0/. agccordingly  both the MPs  ars
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